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r the aprlicant has been accorded tempborary status;
he would be provided work as soon as it is next
available and 50% of his service under tfemporary
status would bhe ocounted for the purpose  of

ter his regularisation

3
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retirement henefit

under the Scheme of Department of FPersonnel &

Training dated 10,9,1993,

The learned ocounsel of the petitioner

states that Shri Balwant Singh Gosain who was

junior to the petitioner, was provided work by

the respondents and also was regularised in
Accordance with the aforestated Scheme,

Therefore, the petitioner should also have heen
provided work; should not have been turned out
without a notice and should bhe regularised like

his junior Gosain.

4. We have to see here as 1To wew the

directions were in our order dated 5.11.,1299

{Annexure CCP-I) and whether the respondents have

pos
e

complied with them or not. As per the directions
in our aorder, the respondents were to give the
same  henefits as given to Shri DBalwant Singhb
Gosain in 0A,1977/97. As such, the respondents

were to  provided work to the petitioner next

available with them; they were alco to re-engage

him 1in preference to persons with lesser casual
service and outsiders. He was to he accorded

for
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regularisation as Dper the terms of

Since the petiticner was no longer 1in service
before the orders dated 5.11.1399 were passed by

the Tribunal, there is no question of issuing any

nntice by the regpondents tao the wpetiftioner.

Petitioner has already heen accorded temporary
sfartus AS rer arder dated 12,12.,20006.

Respondents have also assured that he would he
given work next available with them. The

petitioner will have a grievance 1if he 1is not

re-engaged in preference to persons with lesser
casual service and outsiders. Shri Balwant 5Singh

Gosain was already working with them. Therefore,

[

wetitioner’s grievance that he should alse be

G

iven work immediately, cannot he countenanced.

He has to be provided work next available with

the respondents, The respondents have also
assured onnsideration of the petitioner for
re-engagement when work is next availahle with
Them and Also regularisation as per The
aforestated Schene, The petitioner will  Thave

grievance if he is not re-engaged when the work

t

is next available with the respondents and when

e ig not regularised as per the terms of the
Scheme thereafter, We are of the view that in

view of the order dated 12.12.2000 and the
statement made by the learned counsel of the
respondents, the respondents have till now naet

committed any contempt of court in the light of
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the directions made in the order dated 5.11.1999
{Annexure GCCP-1),

I The notices against the respondents are
discharged and the C.P. is dismissed,
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